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^1. ' CENTRAL ADMINISTRATIVE TRIBUNAL 
KOLKATA BENCH, KOLKATA
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No. O.A. 350/00621/2019 Date of order: 17.6.2019

HonT»le Ms. Bidisha Banerjee, Judicial Member 
HonTole Dr. Nandita Chatterjee, Administrative Member

Present

Soudamini Barik,
Daughter of Paramananda Barik 
Wife of Suchitra Nayak,
Aged about 41 years,
Working as Senior Nursing Superintendent,
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Office of theADMO/Berhampore
East Coast Railway,

■ Health Unit Berhampore;
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1. Union of India,

Service through the General'^Manager, 
Eastern Railway, ‘

N.S. Road,
Kolkata - 700 001.
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2. The General Manager, 
East Coast Railway,,
Rail Sadan,
Chandra Sekharpuf, 
Bhubaneswar - 751 017.
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3. The Senior Divisional Personnel Officer, 
East Coast Railway 
Khurda Road 
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4. The Chief Medical Superintendent, 
East Coast Railway Hospital, 
Khurda Road,
Pin -
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For the Applicant Ms. A. Sarkar, Counsel

For the Respondents Mr. T.K. Chatterjee, Counsel

ORDER (Oral)

Per Dr, Nandita Chatterjee, Administrative Member:

The applicant has approached this Tribunal under Section 19 of

the Administrative Tribunal’s Act, 1985 praying for the following relief:-

To direct the respondents to-'induct^the applicant into statutory pension 
scheme under Railway ?|P|hsion) ^ule;.s,p'19.S3; and,,.State Railway P.F. Rules 
notionally treatingrthem ^to-have been appointed' as Staff Nurse from the date 
when 31 Staff ’Nurses were allowed to join under the^Easterii' Railway in their 
different Medicaljli/nits within 31,^2.20,03 in terms offhe^anel dated 14.7.2003 
as contaihed.Jn AnnexureH^l-^Sefeih^'for the limitecl- purpose- of grant of 
pension uhder CCS (Pension) Rules41972; “
(b) Tor-issue necdisJry difcectlonp tofgrant benefit of the judfment^pf Delhi

f^ftr ““Si \
^ -*f ^amounts so far recovered from ;llie"applicant with-immediate effect;^ *

“(a)

%
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V(d) To direct the respondents to‘declare that' the.iapplicant was'^deemed to

k(e) To directthe ^flsppnd'ents.1 toV deM^nth and/or dispose pf the 
representation^pf th%^appiiGiinfi*;as.|cpntaM^d in Ah'nexilre “A3” herein^m her 
correct perspective;

•' \ ’’""f ^ f
To'fdir'eGt the respondents to produce the 'entire records of the .c'ase before 

this-Honbie Tfibu'nal fofbffective adjudication-rOf the issues involved^herein;
''■a '«■ ’ ^ __ •” - ;i rf1 /:

'•I1!. " ,-n ri'. ,Jr
(g) And to pass such further order or orders asithe Honble Tribunal deem fit 
and proper/’ 'N,v. 't‘ f" }■ . / Jf

X $

(1) '

Heard Ld. Counsel for both sides, examined documents on record.2.

The matter is taken up at the admission stage.

The applicant’s submission, as articulated by her Ld. Counsel, is3.

that, applicant had applied for the post of Staff Nurse in response to

Employment Notice No. 2/2002 of the respondent authorities, and, after

successful completion of the said selection, the name of the applicant

figured at Sfl. No. 31 in the list of 35 candidates recommended for.

appointment vide reference dated 31.7.2003 of the respondent
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authorities. That, on 15.12.2003, the applicant went through her medical 

test subsequent to her offer of appointment dated 25.11.2003. Her 

appointment orders, however, were issued only on 09.02.2004 because of 

which the applicant could not avail of the facilities of the Old Pension 

Scheme. The applicant had approached the respondent authorities with

jf a

a representation dated 30.3.2019 praying for benefits accorded by the

Hon hie High Court at Delhi in Writ Petition (Civil) No. 2810/2016

(Inspector Rajendra Singh & ors. v. Union of India & ors.) but, as

such representation remains Ipending at the/level of the respondent
V *"*’

■:

authorities, Ld. CpHanSel for the applicant would sfe<eL.a dmeption on the 

respondent authorities tc^clrspbse o| her representation in a^ tirne bound 

manner. #' X. \ > I ,■ / ^

Ld. Connsei for ffii%espi^piiM0|slnOt''f5t)j||t to consRferatiilpn of

•prir^QAntntinn inf nrr'nrHnnrpr.uri'f.b'il’aw vSi' s

r.■"i-rt

4.

the representation in'accordahpe'with Idw’. •• .... •§ i;1
* •’ • .4-

5. : Accordingly, without entering into the merits': of the mattei^andfwith
/ / , ;• ; . ' ■ f.

the consent of the parties'^ddirect respondehf No...JL, who is the General

f!

Manager, Eastern Rlalw'ayJ: Kolkata, to dispose^df stich representation, if
•. /•' \ -..X ’> #V.•i /

received at his end, within a period of 12 weeks from the date of receipt
i

of a copy of this order. The concerned respondent authority shall decide
_ -v,__ •• .,r;-vv

in accordance with Jaw ahd-convey his decision in thetform of a reasoned 

and speaking order to the applicant forthwith thereafter.
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With these directions, the O.A. is disposed of. Parties to bear their6.

own costs.

(Dr. Nandita Chatterjee) 
Administrative Member
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(Bidisha Banerjee) 
Judicial Member
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